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Bill No. 5 of 2010

THE HIMACHAL PRADESH HINDU PUBLIC RELIGIOUS
INSTITUTIONS AND CHARITABLE ENDOWMENTS
(AMENDMENT) BILL, 2010

(As InTrobuceDIN THE LEGIsLATIVE AsseEmBLy)
A
BILL

further to amend the Himachal Pradesh Hindu Public Religious
Institutions and Charitable Endowments Act,1984 (Act No. 18 of 1984).

Be it enacted by the Legislativessembly of Himachal Pradesh in
the Sixty-firstyear of the Republic of India as follows :—

1. ThisAct may be called the Himachal Pradesh Hindu Pugiie: title.
Religious Institutions and Charitable Endowments (Amendie2010.

2. Aftersection 12 of the Himachal Pradesh Hindu Public Religingion of
Institutions and Charitable EndowmeAts, 1984, the following sectiof}5", 5"
shall be inserted, namely :—

“12-A. Alienation of gold and silver of Hindu Public Religious
Institutions and Charitable Endowments.—(1) The offerings of
devotees received in the shape of various varieties of gold and silver
by the Hindu Public Religious Institutions and Charitable Endowments
shall be caused to be purified, invested and disposed of after the
approval of the Committee constituted under sub-section(2). The
gold and silver shall be caused to be purified from the Mines and
MineralsTrading Corporation, Mumbai and shall be invested and
disposed of in the following manpaamely :—

(A) Gold:
() 10 per cent gold shall be used for the various
activities related to temples;



(B)

)

3)

() 20 per cent gold shall be invested in the “GOLD BOND
SCHEME” of the State Bank of India; and

(i) 70 per cent gold shall be kept reserved in the temples.

Silver :

() 20 per cent silver shall be used for the various temple
activities;

() 20 per centsilver shall be kept reserved in the temples; and

() 60 per cent silver shall be converted into silver coins and
shall be sold to the devotees and pilgrims on the current
market price prevailing at that time.

For the purpose of grant of approval for purification of gold
and silver and their disposal, a Committee shall be constituted
by the Commissioner €mple) which shall consist of the
following members, namely . —

() Concerned Commissionerffiple) n — Chairman;
() Official member of thdempleTrust ~ — member;
(@) Two non-oficial members, to be — member;

nominated by the State Government
(v) Chairman of Zila Parishad concerned— member;

(v) Chairman of Panchayat Samiti — member,;
concerned

(vi) Concerned District Language Officer — member;
and

(vi) Temple Oficer of the temple concerned Member-
Secretary

The tenure of the non-official members shall be two years from
the date of notification, howevernon-adficial member may

be removed by the State Government at any time before expiry
of his tenure for the reasons to be recorded in writing.



(4) A non-official member shall be entitled to the travelling
allowance and daily allowance for attending the meetings of the
Committee in accordance with rules and instructions issued by
the State Government from time to time and the same shall be
payable from the income of the temple concerned Gyetingle
Officer.

(5) There shall be a State Level Coordination Committee, to be
constituted by the Principal Secretary (LACn-Chief
Commissioner @mples), to monitor and supervise the functions
of the Committee constituted under sub-section (2). The
committee shall consist of the following members, namely :(—

() Chief Commissioner @imple) — Chairman;

() Director (Language & Culture), — Member; and
Himachal Pradesh

(i) One representative of the — Member'.
Finance Department who shall
be in the rank of Joint Secretary
or above



STATEMENT OF OBJECTS AND REASONS

The Himachal Pradesh Hindu Public Religious Institutions and Charitable Endowments
Act,1984 was enacted with a view to provide for the better administration of Hindu Public Religious
Institutions and Charitable Endowments and for protection and preservation of properties of such
institutions and endowments. The Commissioner of temples have brought to the notice of the
State Government that considerable amount of gold and silver is lying idle in the stock of the
temple trusts and there is no provision iM&hteibid for disposal of such idle stock of gold and
silver and for the utilization of the sale proceeds thereof. The matter has been considered keeping
in view the interest of these institutions and it is felt essential that suitable provisions should be made
in theAct ibid for melting and disposal of gold and silver lying idle in the stock of temple trustsin a
transparent manner and for the better utilization of the sale proceeds received as a result of disposal
of such gold and silveAs such, it has been decided to amenddttéid suitably

This Bill seeks to achieve the aforesaid objectives.

PREM KUMAR DHUMAL,
Chief Minister.

Shimla:

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



